
OPEN COURT 

CENTRAL ,£\DMINISTRATIVE TRIWNAL 
ALLAHABAD BENCH : ALLAHABAD 

ORIG~NAL APPLICATION NO. 1343 OF 1999 

THURSDAY, THIS THE 27TH DAY OF FEBRUARY, 2003 

Dr. M. P. Shukla, 
T • G • T • ( C:ng ) , 
Kendriya Vidyalaya, 
Chittaranjan, 
Dist:- airdwan (West 0engal) . . ,Applicant. 

(By AdVocate:-Shri s.N.Chaturvedi) 

Versus 

1. Union of India through its secretary 
to Human Research neveloprnent, 
New Delhi. 

2. lhe Commissioner, 
endriya Vidyalaya Sangthan, 

t:tea d Quart er s , 
New Delhi. -16. 

3. T ha Joint Commissioner (Academic) 
K.V.S, Head Quarters, 
New nelhi-16. 
n 

4. The neputy commissionar (Admn) 
K. V. S, 18, Inabitut ion Area, 
Shaheed Jeet Singh Marg, 
New Delhi.-16. 

5. The Assistant Commissionsr, 
K.V.s aegional Office, 
Luxmi Sagar, 
Bhuwaneshwar, (Orissa). 

6. The Assistant Commissioner, 
K.V.S, Regional Office, 
Ca le u t t a- 5 4 • 

7. Principal, 
K.V, C.L.W, 
Chittranjan, 
(west ·aengal). •• • - • • Respo.ndents. 

( By Advocate :;-r S hr i N. P. Singh) 

By this 0.A under section 19 of Administrati,,e 

Tribunals Act , 1-- 985, applicant has challenged the 
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order dated 25~6-1999 by which applicant has been transferrsc 
~ \c~'Yl't~ Y-1cJ.1.Jar""- \t-• 'f. 1\- '""-- 
from (Bokaro No.2 to.L__Chitranjan in ~est Bengal. Appli~ant 

has mantioned himself as a TGT teacher in Englis';Jser11ing 
~~~'-<.. 

at Chitranjari in District ~ , west Bengal. The order 

has bean passed by neputy Commissioner, Administration, 

KeQdriya Vidyalaya, Delhi* AJ.l the respondents 

have their Offices outside the jurisdiction of this 

Tribunal. In these circumstances, no part of cause 

of action has arisen to applicant for filing this O.A 
~ ~ ~ I./'-.. \..L 

in this sench of the Tribuna1.\ft_fh1 faci~ ii:1!1J aforesaid 

situation the learned counsel for the cpplicant has 

subnitted that this O.A may be allowd to be withdraw 

with liberty to file fresh petition before the appropriate 

Bench. 

2. The o. A is 'ace or ding Ly dismissed as wit hdraun 

with liberty to file fresh O.A be f'cr e the appropriate 

Bench. No order as to costs. 

~ cf·. 
Vice Chairman 

Madhu/ 


